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O R D E R 

 
Per B.R Baskaran, Accountant Member 

 
The assessee has filed this appeal challenging the order dated 

4/7/2018 passed by ld CIT(A)-10, Bengaluru and it relates to asst. 

year 2012-13. 

 

2. The assessee is aggrieved by the decision of ld CIT(A) in 

confirming the order of AO in rejecting the claim  made by the 

assessee u/s 80P of the Act. 

 

3. I heard the parties and perused the record.  I noticed that the 

AO was constrained to pass order to the best of his judgment u/s 
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144 of the Act, since the assessee did not furnish any detail that 

were called for by the AO.  Accordingly the AO rejected the claim 

made by the assessee u/s 80P of the Act.  Before the ld CIT(A) also 

the assessee did not appear and hence the ld CIT(A) confirmed the 

order passed by the AO. 

 

4. The ld AR submitted that the assessee could not appear 

before the tax authorities for reasons beyond control of the 

assessee.  However, I find that the above said explanation is vague 

and not supported by any material.  However, at the same time in 

the interest of natural justice, I am of the view that the assessee 

should be provided with one more opportunity to present its case 

before the tax authorities.   Since the assessee was delinquent, I 

impose a cost of Rs.2000/- (Rupees Two thousand) upon the 

assessee, which shall paid to the credit of Income-tax Department 

as ‘other fees’ within 30 days from the date of receipt of the order of  

the Tribunal by the assessee.  Subject to the payment of above cost, 

I set aside the order passed by ld CIT(A) and restore all the issue to 

the file of ld CIT(A) for examining it afresh.  I also direct the 

assessee to fully cooperate with the ld CIT(A) for expeditious 

disposal of the appeal. 

 

 

 

 

 

 



ITA  No.1722 /Bang/2019 

 

 

Page 3 of 4 

 

 

5.      In the result, the appeals of the assessee is treated as allowed 

for statistical purposes.  

    Order pronounced in the open court on 25th November, 2019. 

                                                      
 

                            
                  Sd/-          
    (B.R Baskaran) 
Accountant Member 

 
Bangalore,  
Dated, the 25th  November, 2019.  
 
/Vms/ 
 
 

Copy to: 
 
1. Appellant (s) / Cross Objector(s) 
2. Respondent(s) 
3. CIT 
4. CIT(A) 
5. DR, ITAT, Bangalore. 
6. Guard file  
 
             By order 
 
 
                                                     Asst. Registrar, ITAT, Bangalore 
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